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Comiuittec 011 the Bill "for the better 
regulation of the Police withill t.he Tel'. 
ritories su~jeet to the Presidellcy of 
]<'ort St. George." He was uHuer the 
impression ~ the time that the late 
Member for Bengal was upon tha.t Se-
lect Committee, and he had therefore 
proposed to substitute his successor 1'01: 
him. But he !lOW found that the Se· 
lect Committee on that Bill alreacl V 
contained its full complement of 1\1err;--
bel'S, and that he had labored under a 
misapprehension in supposing that the 
late Honorable Member for Bengal was 
one of them. He now begged to move 
that 1\11'. Peacock be relieved from that 
Committee. 

Agreed to. 
The Council adjourned. 

Saturday, ilfay 28, 1859. 

PRESENT: 

He ::;aid, .. Bill " to !ll'o\'illl! /'01' the more 
~rcea'y disposal of appeab in ca5CS ap-
pealable to the Sud del' Court, amI of ap-
plicatiolls for special appe;Lls," was, the 
Council woulLl recollect, brought ill by 
his Honomble friend, the late Member 
for Beng:tl, on the last day on which he' 
sat as a Member of that Legislature. 
The object of that Bill, which, after 
heing read a second time, was now un-
der the consideration of a Select Com-
mittee, whose report upon it would be 
due in the course of a few days, was to 
afford relief to t·he Sudder CoU\'ts at 
Calcutta and Agra on the Civil side. 
The Bill, of which hc was now to move 
the first reading, was introduced with a 
view still further to relieve those Courts, 
though on the Criminal side, and this it 
proposed to do by enabling Sessions 
J urlges to pass sentence in certain cases 
which, under the law, as it now stood, 
required to be referred for the final 
oruers of the Nizamut Adawlut. He 
had reason to know that the late Honol'~ 
able Member for Bengal originally in-

The Honorable B. Peacock, Vive·rrcsident, ill tended to include in the Bill brought 
the Chair. in by him the whole of the provisions 

Hon. Lieut. ·General Sir 
J. Outram, 

contained in the Bill which he (Mr. 
H. Forbes, Esq., H' t ) h d d 'rh S d H S· C }' ;1·1. anng on a IJrepare . e u-on. Ir . ).. "' 

P. W. LeGeyt, Esq., Jackson, and del' Court at Calcutta recommended, he 
H. E. Hurington, Esq., A. Sconce, Esq. believed, that those pro,-isions should 

A.PPEALS. 

The Clerk presented a Petition from 
t.he Indilro Planters' Association against. 
the Bill~" to provide for the more 
speedy disposal of appeals in cases 
appealaLle to the Suddel' COlll't, and of 
applications for special appeals. " 

1\IR. SCONCE moved that the above 
Petition be referred to the Select Com· 
mittee on the Bill. 

Agreed to. 
The Clerk also presented a Petitioa 

from the British Indian Association 
against the same Bill. 

Mn. SCONCE moved that the above 
Petition be referred to the Select Com-
mittee on the Bill. 

AgTeed to. 

TRIALS BY SESSIONS JUDGES. 

Le introduced into that Bill, but as it 
was fully expected that the new Coele 
of Criminal Procedure, which embraceCl: 
all the modifications of the existing 
Regulations and Acts relating to the 
reference of Criminal trials to the Sud. 
del' Courts, now proposed for adoption, 
would soon become la\\', the late Honor-
able Member for Bengal considered it 
~nadvisable to anticipate the new' 
Code in the Bill brought in by him, and. 
he, accordingly, confined the prl"visions 
of that Bill to the business coming be-
fore the Sudder Court on the Civil side. 
It was proper, therefore, that he (Mr. 
Harington) should explain why, in-
stead of following the example set him 
by the late Honorable Member for 
Bengal, and waiting patiently for the 
passing of the new Code of Criminal 
Proccdure, he was anxious to hastc:l 
matters, and had considered it necessarv 
to bring ill this Bill at the preser;t 

!lIn. HAl~INGTON moved the first time. The ~xphlnatioll which he had 
l'eading of a Bill" to enable Sessions to offer. to the Council on tllis point 
Judges to pass sent.ence in certain cas~~ was thiS. Ho~()rable l\~embel:s Were 
without l'eferenre to the Sudcler Court.· ! a\rare that con~!dsmble: dl;;appol!1tm<::'l'.~ 
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had been felt at home ill conscquence of 
no provision having been made in the 
new Code of Civil Procedure, which was 
lately passed by the Council, for amal~ 
gamating the Supreme and Sudp'e~ 
Courts according to the scheme pro-
posed by the original framers of that 
Code, and that so much importance was 
attached to the amalgamation of those 
two Courts, and to their formation into 
a single high Court, that it was consi-
dered desirable in some quarters that 
the Codes of Civil and Crinunal Proce-
dure should be stayed until the scheme 
of amalgamation was matured and could 
be embodied thereiu. He believed he 
was not wrong in saying that a wish to 
this effect had been expressed, at least 
such was generally reported to be the 
case. The reason why nothing had as 
yet been done by this Council towa1'ds 
carrying out that part of the scheme of 
Her :M:ajcsty'5 Commissioners, which 
related to the amalgamation of the 
Supreme and Sudder Courts,had already 
been mentioned more than once within 
the last few days, and it was unneces-
sary for him to repeat now what was 
then said. 

With respect to the new Code 
of Criminal Procedure, he wished 
to observe that, although the Select 
Committee, to which the Bill contain-
ing that Code was referred, had made 
their report, and the Bill was now ready 
to be committed to the whole Council, 
he thought it very probable that the 
Honora.ble and learued Viee-Prcsident, 
who had charge of the Bill, would 
not consider himself justified in go-
ing on with it at present in the 
face of the wish to which he had 
alluded, but that he would prefer 
to w~,it for further instructions 
from home, which might not be 
received for a considerable time. He 
(Mr. Harington) was unable to say 
what course the Honorable and learned 
Vice-President intended to pursue in 
existing circumstances; but should he 
have decided not to proceed with 
the Bill under his charge at present, 
he thought the Council at large would 
concur in the propriety of that decision, 
for, independcntly of the desire which 
they must all feel to drfer, as far as 
lay in ,,"heir power, to the wishes of 
the Home authorities in this matter, 
it was obvious that it \\"uuhl be f;\I' 

.1.1[1'. HaringfoJ!. 

. 
better that there should be a little 
delay in the passing of the Code than 
that they should run the risk of the 
result of their labors, after they had been 
brought to a close here, being even-
tually disallowed at hOll1e~ It was not 
possible for them. to stay proceedings 
in respect to the new Code of Civil Pro-
cedure, beca.use. the Bill, in which that 
Code was contained, had received the 
assent of His Excellency the Right 
Honorable the Governor. General be-
fore they wero made aware of the fact 
that any wish of the nature of that 
mentioned had been expressed, and in 
so far, therefore, as the Civil Code was 
concerned, they could only await Her 
Majesty's pleasure. Then, in addition 
to the obstacle which had been so 
unexpectedly raised up in the way of 
their proceeding with the new Code 
of Criminal Procedure, he might state 
that the Select Committee, to which 
the Bill containing that Code was re-
ferred, had recommended such very 
material and important alterations in 
it, that, in the event of their recom-
mendations being adopted by the Coun-
cil at. large, he thought it very probable 
that It would be considered proper to 
republish the Bill for general informa-
tion before it was read a third time, 
which would cause a further delay of 
several weeks; and that, moreover, the 
references made in the new Code of 
Criminal Procedure to the new Penal 
Coele were so numerous, and the two 
Codes were so intimately connected 
with one another, that it seem~d desir-
able that they should pass into law 
simultaneously, but the Select Com-
mittee on the Penal Code had not as yet 
been able to present their report. Con-
siderable progress had been made in 
the work of revision committed to 
them, but much remained to be done, 
and it was, at present, quite impossible 
even to hazard a conjecture as to when 
the new Penal Code would come into 
operation. - Taking all these circum-
stances together, it certainly appeared to 
him (Mr. Haringtoll) that, if the amend-
mcnts of the cxi:;tiug Code of Criminal 
Procedure proposed -in the Bill which 
had been prepared by him, were real] V 
necessary and likely to prove beneficial, 
it woulcl be better to pass them at once I 
particularly as they chimed in, as he 
h~d stated, ,vith thl~ new Code of Crimi-
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nal Procedure, rather than wait ror an Thc next class of cases to which the 
indefinite period, 'or until the new Coue Bill referred were cases of forgery anu 
of Criminal Procedure should become pm:jury. 'rhe H.egulations of Bengal 
la\v, which ·might not happen this year. and Madras fixed a minimum puuish-
He trusted t~at he had said enough to ment for these two offences, any thina 
justify the cQurse which he was pursuing short of which the Sessions J udges wer~ 
in bringing. in the present Bill, and precluded from awarding on conviction; 
tlw.t in its introduction he should not but if in any case the punishment so 
be considel'ed to be unnecessarily oc- fixed appeared too'severe, the Sessions 
cupying the time of the Council. He Judges were required to refer their 
would now proceed to notice briefly proceedings for the orders of thc 
the cases in which the Bill proposed Sudder Court, stating at large the 
that Sessions Judges should have power grounds on which they considered a 
to pass sentence without reference to the mitigation of punishment neeessar.Y. In 
Sudder Court. the cases referred to the Sudder Court 

. These were, first, cases of rape. under this rule, the COUl·t were obliO'ed 
According . to the law in force in to revise the proceedings, not o~lly 
Bengal and Madras,Sessions Judges had with a view to ascertain whether the 

.' no power to' pass sentence on a conviction .ground on which a remission of punish-
for this offence, but were obliged to ment was recommended was sufficient 
refer their proceedings for the orders of to ,;ustify their iuterference, Lut also 
the Sudder Court. No doubt rape \~as whether adequate proof existed in the 
a very heinous c;rime, and there was record to sustain the conviction, which 
reason to fear that it was one of very of course occupied n. goou deal of time. 
common occurrence in some parts of But if the Sessions Judge,:; could Lt' 
India; but he (Jilr. Harington) did not safely entrusted with power to awarJ 
consider it to be of a more heinous punishment in cases of forgel'Y and 
character than several other offences, perjury, extending in some cases to 
the perpetrators of which might, on sixteen years' imprisonment in banish-
conviction, be punished by Juuges of ment, it certainly seemed unreasonable 
Sessions without reference to the Sud- to impose upon the exercise of their dis-
<leI' Court. In snpport of this opinion, cretion the restriction just mentioneu, 
he might observe that the punishment pat·ticularly as it might be relaxed Oil 
awarded by t;1e Suduer Court, in cases their recommendation. Hi~ nl!:;ht a:ltl 
of rape referred for their OI'ders, very that the Select Committee on the new 
rarely exceeded what the Sessions Penal Code were opposed to' any mini-
Judges were competent to adjudge in mum of punishment being declared by 
cases punishable by them under the law, and they had recommendeu that thCl 
general Regulations, that is, seven years' Code should be altered accordingly. 
'imprisonment with hard labol" in irons. The last class of cases to which the 
ft Bill +.~ en?ble St',,~iOllS Judges to pass I Bill '·eht.p.(l wert! caSGS f;;lJing wit!,!" 
sentence in cases of rape was brought I the provisiol1~ of lila.u"e 1 "'Ea.:tiOll I \i 
ill by the late Honorable Member for Regulation VI. 1832. That Clause 
Bengal so far back as the 8th Marclt declared that "in all trials in which 
1856, and what had just been mention- recourse might Le hau to the pro vi-
ed by him on the subject of the punish- sions of the Regulation, the futwa of a 
ment of the crime was one of the :M:ahomedan law officer was unnecessary, 
reasons assigned by the Honorable and might be dispensed with at the 
Mover of the Bill for its introduction. option of the Court, anything in the 
'1'he Bill was read a second time on the existing Regulations to the cOlltl'ary 
15th March of the same year, and was notwithstanding; provided that, when- • 
referred in the usual course to a Select ever the futwa was dispcT\3cU with, and 
Committee, but n~ report was made, the crime of which the prisoner was 
and on the 20th November last the convicted was one which the Judcre 
Committee \vas discharged on the was not specifically empowered by the 
motion of the late Honorable Member Regulations t.> punish, he shoLi.ld Dot 
for Bengal, and the papers were ordered proceed to pass sentence, but should 
to be referred to the Select Committee refer the case for the considel'atioll of the 
on the Criminal Procedure Code. Nizamut Adawlut] stating at length in 
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the pro('c-(~aing~ the opinion of the 
punchn..yet, n.sse~i!or~, or jllry, al\(l his 
own opiuiou as to the crime provcd, 
aud the nature :l.nu extent of the 
punishment which shoulu be awardcd." 

The effect of the pl'oviso which he 
lmd just reau was to pl'ec1uue the 
Sessions J uuges in those Districts 
of the Bengal Presidency, in which 
there was no l\Iahomedall law officer, 
from passing sentence in C,\SCS of 
child-stealing, which were very nume-
rous, . abduction, exposure of -new-
bom infants, conspiracy, amI many 
other cases the olitmees charged in 
which were not of a· more heinous 
character than those just mentioned, 
and on a conviction for which a more 
severe punishment than sevcn ycars' im-
prisonment, to which extent, as alrcady 
noticed, the Sessions J tulges had pO',"ler 
to pass sentence under the general 
Regulations, was seldom, if ever, award-
ed, and to devolve uppn the Sudder 
Court the neccssity of revising the pro-

, .ceedings of the Court bclow, and of 
-coming to a decision thereon. 'rhe 
Sudder Comt at Agt'a had again and 
again recommenued the rescission of this 
rule and the substitution for it of a provi. 
sion that, in cases of the nature of those 
mentioned, where the ofience charged 
had been declared punishable by a 
conviction and sentence of the Nizamut 
Adawlut, no referellce should be ne-
cessary to that Court, but that the 
Session Judges, on conviction, should 
be at liberty to pass sentence within 
cel·tain limits, although the offence was 
not one which thosc Officers wcre 
specif.cally empowercU. to punish by 
any l~egulation. This was what was 
now proposed to be done. In suggest-
ing thi!'lalteration of the law, the Suil-
del' Court justly observed that the 
effect of the existing rule was to de-
volve upon thc Sutlder Court the final 
determination of a large number of 
em;es of comparatively little import-
ance, without, as the Court believed, 
any commensurate public benefH. 

minuk of the timc of the J UdgCR of thc 
SudJ.er COlll't was very valuahle, antI all 
wonld :tgree that the time of the.T Ullge;; 
of that COUl·t should not be occnpie!l 
with work of comparatively little import-
ance. Every hour savcd from· the dis-
posal of the cases to which the present 
Bill rclated, would be so much· time 
gained for other more important 
business; and as they hall recently 
been calleu upon to pass a law for the 
relief of the Suducl· Courts at Calcutta 
and AgrR, one of the provisions of 
which woulJ. havc a rctrospective 
effect in l'espect to certain classes of 
cases which might be uepending on the 
date on which the Bill should come into 
operation, he thought they were bound 
to relieve those COUl"ts of all work which, 
from its nature, could be sufficiently 
well performed by thc subordinate Courts, 
and for the dcvolvement of which upon 
the Sudder Courts no special 01' sufficient 
reason appeared to exist. It was upon 
these gruunds that he ventured to com-
mend this Bill to the favorable consi-
dera.tion of the Council, and to express 
a hope that they would give their assent 
to the motion which he was about to 
make. He would only add that the 
Bill, as drawn, applied to the Presiden-
cy of Bengal alone, but snch parts of it 
as related to the crimes of rapc, peljUl'y, 
and fOl'gery, could hereafter be extendeu 
to Mn:um~, if the authorities at that 
Presidency should express a wish that it 
should be so extendeu. 

The Bill was reau a first time. 

He (Mr. JIm·ingtoll) was quite pl'e-
parcd to admit that tlte amount of re-
lief which. would be atlorded to the 
Sut1ller Courts at Calcutta and Agra, by 
the introduction of the 1)re5ellt Bill, 
woultl nl't be very great, hut still it 
would be sometllillg. It was scarcely 
necessary rU1' him to S:lY that evcry 

1lR. SCONCE mo\"ed the fil'st read-
ing of a Bill " to enforce Signals of the 
names of vessels passing Signal Stations 
established within the River Hooghly 
and the bmnches thereof." He said 
that the Bill which he now ·had the 
honor to la.y before the Council origi-
nateu ill a reference fmm the Lieutc-
nant·Govel'nor -of Bengal. The objcct 
of the l:il1 wa.s simply to compel Mas-
tel'S of vessels to report or sigualize the 
names of their vessels when they near;-
ed any 'l'elegraphic Station. Ou a lat~ 
occasion a Uhiua :;teamer anchored at 
Saugor fot· nearly a whole day; and 
although the Pilot on board suggesteu 
to thc~fl~ster the necessity of rcport-

MI', llal'iilgtoll 
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iug her arrival, the url'jy:tl l!' the' be rf'g:l1'1lcll :l~ pul,lic tr:lller;;, They f 
vessel remn.illed un:Ulllounced, I offered thel\l:sel\'es to the public, iLI-

Under these circumstances it had though on n. large scale, us carriers of 
been cOllsiclcrell Ilccessar,Y that signal- goods allll COlUlllllllications ; nnd in re-
ling by vessels should, by law, be ell- tum for the n,dvantao'cs which they 
forced. The suggestion had been lllade dcriyecl frolll the pllblic~ some nckllOW-
by the Superintendent of Marinc ; and ledgment ,ras due frolll them ·to the 
the Lielltennllt-GoVC1'1lor of Bengal, public. But, looking IllOl'e parliculil.l'1y 
and the Chamber of Commerce to whom to the vessels engaged in the Chin". 
n reference was madc on the subject, Trade, it may he fairly said that the 
had given their sUPFort to Captain posit.ion which they occupied tended to 
Rennie's proposition, exclude others from occupying the same 

The Bill was very short and sim- line, and thus the advantages which 
pIe. The first Section provided tlmt they posscsscd partook in some degree 
the Master of every inward-bound of the na.ture of a ll10nopolYt and 
vessel belonging to a British subject, for that reason also it appeared to 
or sailing under British Colors, on near- him very propel' that they should be 
ing a Signal Station, should, 011 the required to disclose the fact of their re-
requisition of the Pilot in pilotage I turn to Port. 
charge of his vessel, signalize the nanle I The Bill was read a first time. 
of the vessel by the usual IlUmUeI'S,! 
and that every Signal so made should i 
continue hoisted till answered from 
the Station to which it was ad-

PORTS AXD PORT·DUES. 

drElssed, MR. FOU.BES mond the first I'eading 
The second Section imposed a penalty (If:1 Dill" to amend Act XXII of 18,),) 

for neglect of that injunction; and the (for the regulation of Ports and 
third Section provided that this Act Port-dues.)" He said that Act XXII 
should be taken as part of the Ports of 18;35 was passed to provide for the 
Act XXI I of 1855. safety of vessels and the convenience of 

He supposed, generally, that there traffic in the several Ports in India and 
could be no doubt of the right of the I the Straits, for the improvement and 
Legislature to pass such a law when I maintenance of Ports, and for the levy 
·the iute~'ests of the public rendered it of Port-dues in order to defray the cost 
necessary. It ~·as. not 0.1 way~ easy llO~', I of snch ,improvements and ma~nte~ance. 
as a general prmclple, was It on thIS It prOVIded for the le\'yby distralllt of 
occasion necessary, to draw the line by I all claims of Government on account of 
which, as regards the legitimate inter- Port-dues, as long as the vessel, in re-
ference of the Legislature, the rights, ~pectofwhich they were leviable, remain-
to be enjoyed by private parties with-I ed at [(uchor in the harbour, if the 1\1as-
out- interruption should be distinguish- I t.er of th~ vesselt'efused to pay t.hom. Oll 
ed from those in which the public had demand. But no provision was made for 
nn interest. But it appeared to him the collection at one Port of the claims 
that there were several considerations due at another Port, if any vessel should 
which might be urged in support of leave the harbour without settling the 
this Bill, Looking, generally, to the, claims. Experience had shown that such 
connection subsisting betwecn 'navigat- a provision was necessary, and instnnceg 
ors and the public whom they ill a had lately occurred on the Western Coast 
great measure served, it seemed to him of India of vcssels leaving their Port 
that Masters of vessels might very rea- without satisfying the claims of Govern-
Eonably be compelled to serve the menton account of Harboul'-dues. 
purpose for which this Bill was intend· The ohject of this Bill was to gi ve the 
ed to provide. In coming to this Port II anthorities, who, by Act XXII of 1855, 
they had the protection ·of the law,. had power to C(Jnect Harbour-dues fOJ' 
the benefit of the Port itself, and of I the Port at which they were employed, 
whatever advantages arose from the the same pO\hlr to collect the dues which 
system of administration then,in estab- any \"C~s('l might hayc kft nndi8chnTged 
lished. Til other rCRpects, they migllt. rtf an,Y (It It 1'1' 1'01'\., 

l~ 1 
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Salm'ila!!, .JlInc 11, 1859. 

PRESENT: 

nut as allY ~rnJ;ter uf :l ye5~e1, I 
who woultl nttclIll't to lld'rallli tl:e 
GoYel'lll1H'nt by wilfully lorn·jllg a hal" 
bour withont payment of the Port· 
dues, would, if 110 pennlty nttn.chcJ to The lIon'bIe flumes Peacock, rice·President.. 
the attempt., nlways take his chance of 
entding the demand, it was further 
proviJed tha.t, unless it were shown 
that dcpn.rtUL'e was caused by stress of 

n. n. lIarington, Esq., I n. Forl)c~, Esq., 
and 

A. Sconce, Esq. 

weat her or other circumstallccs oycr The l\Icmbcrs assembled at the Meet-
which the }\faster had no control, his ing did not form the quorum require<l 
departure should be considered to have by Law for a Meeting of the Council 
been wilful, and he would he liable to for the purpose of making Laws. 
n penalty in addition to the Port., The Council was therefore adjourned 
uues .which he attempted to evade. by the Vice-President at half past 11 

1£ thi:; Bill, and the Bill which had II o'Clock to Saturday, the 18th Instnut, 
just been introduced by the HOllomble at 11 o'Clock. 
}'lember for nel1~fl.I, Ehould pas;:; a se·; 
cond reading, he (r.lr. Forbes) proposed 'II ... -----.. - .- .. --.--

to communicate with that Jlol1omblc 
I SI7{lIi'drt,l/, Jmw 18, 1859. Gentleman priYfltely, ill 111(' hope Clat: 

l'I1:r-:SF.C"T: both Bills might he iIlCOrpOl'HLf'cl into i 
one in S,!lect Committee, thns in'oiding . 'TI 
I · . I . I Id' I Ie lIon'j,le Barnes Peacock, rice·President, t le mconvel1l~lIce W lie I won' anse ill the Chair. 

from there beIng before the Council 1. . 
t\\'o Bills to ameIld the Rame Act. : HOll. Lieut.·Genl. Sir IH . }'fll'l~:s, l~"h) 

'
u't} h t . h b 1 \ J. OutrnUl, Hon. :SIr L 1 •. :!'II. 
,,1 1 t ese 0 );:;el'\'~tlOlIS e . ~gge( HOIl. 11. H. Hnrington, \ Juckson, 

to move the first readmg of the BIll. : P. W. LeGeyt, Esq., lind 
The Bill was read II first timt'. \ A. Sconce, Esq. 

j ACQUISITIOX OF LAND FOR PUBLIC 
I 1'1: l' l'O;;:J··' I .. ' ..... l'EX.-\ L CODE. 

:Mr. Forbes mo\'ed thnt n commllllica. I 'fIlE CIJERK presented a Petition 
tiUIl reeeiyed by him frolll the ::\Iadrn.s! from :Mr. H.obert Eain, of Prince of 
(joYernment be laid upon the table and .1' Wales: IsI::nd; praying f~r the rep~e:l ?l' 
referred to the Select Comlllittee 011 R modlficabon of Act "\ I of 18<>/ for 
" The Iudian Penal Code:' the acclllisition of Inl1l1 for public pnr-

A greed to. I poses. 
TI~c Council aclj(jll\'llc,L I! 1\1 R. PEACOCK mond that the-

I Petition he print.ed . 

Safm'da!/, ./ulle ,I., 18;')9. 

l'Ht.KF.~T : 

The lIon'hle Barnt's Peacoek, f'ice.Pnsit/ellt. 

The. Ilon. LicuL-GC:lll.llI. rod.cs, E~q., 
~il' .1. Ontmm, I awl 

1'. \V, LcGey L, E~q .• /'A_ 8COlll't, Esq. 
11. 11. Harill!,;tol1,Esq .. 

. : A gn·('(l t c'. 

APPF.A1.S. 

TUE CLERK presented a. Petition 
from Zemindars aml others of' Bengal 
and Behar against the Bill "to provide 
for the more speedy disposal of Appeals 
in cases appealable to the Sndder COUl't 
and ofapplicatiollS for Special Appeals." 

Mn. SCONC);; moved tlHl.t the Pe-
tition be printcll. 

Agreed to. 

The ~IembCl's as:=;cmhlr:L1 at the Meet. MALACCA LA~DS •. 
iug did not form the qUul'lIl1l required THE CLE RK reported to the COUll-
hy L:LW for a Meeting. ur Lhe Ct)lIl1l'il II (;!l that he ha.d reccircd :: .c()mm~llli~a. 
f,)I' the plll'pOi'e of makmg I,aw!'. I t1f\n from the Govcrnor of the Stl':Uls 

.iJ:Jr. Fu i'llN; 




